
CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW
BENCH, LUCKNOW

Civil Contempt Petition N o.09/2010
In

Original Application No.3 6 8 /2 0 0 7  
This the 18*̂ * Day of March 2013

Hon^ble Mr. Justice Alok Kumar Singh, Member f J) 
Hon*ble Mr. D.C. Lakha, Member (A1

Ram  K um ar S /o  Sri Ram P ad ara th  R /o  3 Furlong Race 
C ourse, Lucknow -02.

...Applicant.
By Advocate: None.

Versus.

1. Brig. H.G.V. Singh, C om m andant, 11 G orkha Rifles 
Regim ental Center, Lucknow.

.... Respondents.

By Advocate: None.

ORDER (Dictated in Open Court)

By Hon^ble Mr. Justice Alok Kumar Singh, Member f J)

The p e ru sa l of the  order shee t da ted  21 .07.2011, 

reveals th a t  show  cause notice issu ed  to the  sole 

re sp o n d en t h a s  been received back  w ith the  rem ark  th a t 

the  recip ien t h a s  been tran sferred  an d  left the  place. 

T hereupon, on the  request of the learned  counsel for the 

app lican t th a t  he would be moving an  im pleadm ent 

application , if so necessary , the  case w as adjourned. 

Since th a n  m ore th a n  one year n ine m o n th s have passed  

b u t the  needful h a s  no t been done.

2. W ith a  view to ascerta in  as  to w hether or no t the
€

s u b s t ^ t i a l  com pliance h as  been m ade, we thoroughly



♦

peru sed  the  order passed  by th is  T ribunal as  also the 

C.C.P. We did th is  exercise keeping in  view the principle 

th a t once an  alleged contem pt of th is  T ribunal is b rough t 

to the notice by filing a  C.C.P., th en  even if the  petitioner 

or h is counsel do no t tu rn  up , the  T ribunal m ay proceed 

to ad jud icate  the  alleged ac t of contem pt.

3. Relevant O.A.No.3 6 8 /2 0 0 7  w as partly  allowed with 

the  direction to the  R espondent No.2 i.e. C om m andant, 

11 G orkha Rifles Regim ental C enter, Lucknow  to engage 

the  app lican t in the sam e s ta tu s  in  w hich he w as 

w orking as  Mali (Civilian), 11, G orkha Rifles Regim ental 

Center, Lucknow, u n d e r the sam e term s in w hich 

sim ilarly c ircum stanced  Mail (Civilian) ca su a l labour are 

working. This exercise w as to be done w ithin  a  period of 

one m on th  from the  date of supply  of a  copy of th is  order. 

At the  sam e tim e, it w as m ade clear th a t  the  applicant 

w ould no t be entitled  to wages from the  date  of h is 

d isengagem ent till the date  of engagem ent on the 

principle of ‘no work no pay ’.

4. Now, we come to the  affidavit filed in su p p o rt of h is 

C.C.P. In p a ra -10 onw ards, it h a s  been said  th a t certified 

copy of the  order of th is  T ribunal w as subm itted  before 

the  A dm in istra tion /C om m andan t of the  Regim ental 

C enter on 05 .12 .2009 vide (Annexure-2). In fu rtherance 

of the  T ribunal order the app lican t h ad  been engaged 

vide le tter dated  02 .12 .2009 w ith m onth ly  paym ent of 

Rs.lOOO/- an d  he w as directed to repo rt to 11, G orkha 

Rifles Regim ental C enter by D ecem ber, 5 2009. He 

received th is  le tter a t ab o u t 04:00 P.M. and  in 

com pliance thereof, he  subm itted  h is  jo in ing  report after 

two days i.e. on 07.12.2009. B ut, the  app lican t h as  also 

m ade a  req u est to am end the  m onth ly  salary  of
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Rs.lOOO/-. B ut the p eru sa l of para-2  of the 

o rd e r/ju d g m en t of th is  T ribunal’s itself show s th a t a t the 

relevant tim e, he w as getting en h anced  am oun t of 

Rs.lOOO/- per m onth  only and  in the  final order of th is 

T ribunal the  above am oun t h a s  no t been d istu rbed . The 

only direction w as for h is reengagem ent in  the sam e 

s ta tu s  an d  we find th a t according to own averm ents 

m ade by the  app lican t h im self as  m entioned  above, he 

h a s  been  reengaged on the sam e term s. There is no t even 

a  w hisper in the  entire affidavit th a t  he  h a s  no t been 

engaged on the  sam e term s.

5. It ap p ears  th a t  on accoun t of the  above reason  

nobody is now appearing  and  for the  sam e reason  the 

needful in  respect of furn ish ing  the  p a rticu la r of the  new 

in cu m b en t is no t being done even after lapse of one year 

n ine m o n th s  despite th is  T ribunal’s repeated  orders.

6. Be th a t  as  it may. B ut, in view of th e  above, we find 

th a t su b s ta n tia l com pliance h a s  been  m ade therefore, 

th is  C.C.P. is finally s tru ck  off an d  the  notice s tan d  

discharged.

^ - j ' J i  (a

(D.C. L^klia) (Justice Alok Kumar Stitgh)
Member (A) Member (J)

Amit/-


